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OA.1003/99 dt.9-7-99

Order

Oral order (per Hon, Mr, R. Rangarajan, Member (Admn.)

Heard Mr. G.V. Subba Rao, learned counsel for the
applicant and Mr. D.F. Paul,learned counsel -for the
respondents.

1. This OA is filed praying for a direction to the
respondents to produce the records ¢-ontaining the regelar-
isation of the services of contract cleaners consequent on
the abolition of the contract labour system in the Railways
and for a consequential direction to the respondents to
absorb the applicant in any Group-D post2of the catering

establishment of Vijayawada Division by declaring that

non-absorption of the applicant in the Railways is arbitrary
and {llegal.

2. The case of the applicant is that he worked as

Contract Catering cleaner and was discharged when the
contract system was'abélished. He submits that he has
approached the authorities showing the records. But when

we asked whether he submitted any representation enclosing
the records available with him, the learned counsel for the
applicant submits that he only told the catering cfficial
verbally and on that basis analysis was made by the catering
department. Hence, he submits that his case should considered
on the basis of records produced by him.

3. Normally, aggrieved employees should approach the
concerned departmental authorities with a request in writing
for considering their needs and requirements for getting
relief, If he does not approéch then 1t should be held

el ot
that the applicant's case isLErojectedLbeEore the departmental
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authorities. Under such circumstances resolving the

case at that juncture is not correct.

4. Hence we—direet the applicant if so advised may subw
mit a detailed representation to the respondent authorities
in this connection within a period of one month from the
date of receipt of copy of this order. 1If such a
representation is received the same should be examined in
detail and a detailed reply issued to the applicant within
two months from the date of receipt of the representation.

5. With the above direction the OA is disposed of at the
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admission stage itself. No costs.

(B.S. Jai B (R. Rangarajan)
ember {Judl.,) Member (Admn.)
QA
Dated : July 9, 1999 {ﬁ\‘,/[«
Dictated in Open Court 57
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